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concerned persons had possibly in-
dulged in Hawala or illegal foreign
exchange iransacilion tp the tune of
Rs. b0 crores approximately 1inainly
in connection with gold smuggling.

(d) The persong found invoived
are liable for penalty jn departmentsl
adjudication and for arrest/prosecu-
tion, They are also liable for deten-
tion under the provisions of the
Conservation of Foreign FE=xchange
and Prevention of Smuggling Acliivi-
ties Act, 1974,

Action agaimst M/s. Voltas Limited
for failure to achieve export targel

1048. SHRY DIPEN GHOSH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) what action has been initiated
against M/s. Voltas Limited on ac-
count of itg failure to achieve its ex-
port commitments;

(b) whether the Ministry of In-
dustry have been intimated abour
this fact and if not, what are the rea-
sons therefor; and

(c) whethey office of the C.C.1LE.
under the Ministry of Commerce has
been empowered to prevent imporis
by defaulting companies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
ARANGIL. SREEDHARAN): (a) A
show cause notice dated 28-3-88 was
issued to the party for enforcement
of legal agreement dated 5-2-74 re
garding non fulfilment of export ob
ligation of 20 per cent of their annual
production of High Capacity compres-
sors for Air Condition and Referigera-
tion Equipments for which the firm
had been granted letter of intent dated
10-11-72.

(b) The firm represented to Depart-
ment of Industrial Development and
to this office against the saidg notice
vide their lettets dateg 22.4-88 and
24-5-88. The matter was taken up
with Department of Industria] Deve-
lopment on 10-5-89 for their advice/
comments, Department of Industrial
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Covelopment did not accept the firm’s
contention of fulfilment of export ob-
ligation vide their U.O. Note dated
21-9-83, The firm hag represcated ag-
2in on 2-1-50 to Department of Indus-
irial Development that the export ob-
liration stands fulfilled by them. Fingl
decision in thig case is awaited,

{¢) Yes, Sir,

Substituiig the Expori of iron ore
with finisheg goods

1049. SHRI KAPIL, VERMA:

SHRT MOHAMMED AMIN
ANSAR[.

SHRIMATI VEENA VERMA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether hig Ministry have for-
mulated a plan to phase out the ex-
port of iron ore and other raw mate-
rials used in stee] making and substi-
tute them with export of finished and
semi-finished goods; and

tb) if so, what are the mamn out-
lines of the pli1 and the main purpose
behind it?

THE MINISTER OF STEE[, AKD
MINES WITH ADDITIONAL
CHARGE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI DINESH
GOSWAMI): (a) and (b) Devart-
ment of Steel feels that in the long
term, it would not be feasible to con-
{inue to push iron ore exports ag such.
It would be more advantageoug if such
erports could be substituled with ex-
port of value added itemg such as iron
angd steel Details of the strategy to
be followed for this purpose will be
finalised alte; examining the wvarious
issues angd imbplications.

Fruitg gng vegetables {g he processed
by Pepsi Foods

1050. SHRI DIPEN GHOSH. wWill
the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whal arc the fruits and wvege-
tables the Pepsi Foods plan to process,
the quantity and value of each for
the first three years; ang



